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D isposal o f Incom e-tax Gases o f Ansal 
Group

•64. SHRI G.K. CHANDRAPPAN : 
Will the DEPUTY RRIME MINISTER 
AND MINISTER OF FINANCE be
pleased to state :

(a) whether lie has received a represent
ation requesting him to take effective 
steps for the speedy disposal of the Ansal 
Group >fcas;sin whiuh the concealment of 
Income-tax to the tune of 5.5 crores is 
involved ;

(b) wh 'ther it is a fact that these cases 
are pending for the last five years;

(c) what are tht; details regarding these 
cases and what are the reasons for this 
inordinate delay in disposing of these 
important' cases ; and

(d) what are the steps that have be?n 
taken for thespeddydispssal ofthesecascs ?

THE MINISTER OF STATE IN THE 
M IN ISTRY OF FINANCE (SHRI 
ZULFIQ.U ARU LLAH) :{a) A representa
tion has recently been received alleging 
large scale evasion of tax by the Ansal 
Group and requesting for expeditious 
disposal of income-tax assessments in this 
group o f caaet.

(b}» (c) and (d). There is only one ease 
which is pending for more than last 5 years- 
However, there are 3 other cases where 
(assessments were pending 5 years bark 
and the assessments have once been comple
ted but have since been set gsiijte or re
opened and the set *sfde and reopened 
assessments are pending as on today.

Details of these cases are as follows 

(r) Shri CfciranjiLal 1065-66,

(a) wfcere cases'' were 
petting  5: years back 
butbecjuue of reopeuing 
or.settiftga*Me are also ■

On today..'

Ansal $  Saigal 
Pronn?ties(P) 
£*d. 1970-71,

The income-tax authorities had 
conducted searches in thisgroup in Decem
ber, 1973. During the course of these 
searches, besides <#ah of|^. 2.20 lakhs, a 
large number of book's of account, 
documents and papers were also seized, 
fn order to co-ordinate a*nd for speedy 
investigations, the cases of the group have 
been central ised in the Charge 
missioncr of Inomr-tax , Central-I, New 
Delhi early this year. A large number of 
assessmcntsforthe earlier year* hayebeen 
reopened, as also a number ofassfiittmentt 
have since then been completed in fhb 
group. All etforts are being made for 
speedy dwo»U>f th e s e s .
Soiled Notes meant for DsstftHetiou 
Found In O ffice o f R SI, Bangalore.

*% . DR. BIJOY MONDAL : 
SHRIANANT DAVE :

Will the DEPUTY m t M S  
MINISTER AND MINISTER OF 
FINANCE be pleased to state :

(a) whether snited notrs worth Rs. 60 
lakhs meant for destruction alcgrdJy found 
their way back to the cash counters in the 
office of the Reserve Bank of India, Banga
lore ;

(h) if so, whether any inquiry has been 
conducted into the owutter;

(c) whether any arrest has also been 
made ; and

(d) nature of action taken against the 
persons found guilty and steps taken to pre
vent such occurrences ?

THE MINISTER OF STATE SNUWJB
. m i n i s t r y  o f  ■ f i n a n c e  /s u b *

m i m W A M J L l J W ) : (a) *tid:{b). I*

attongalorereceived anonymous i n f l a 
tion that cattc-lted soiled note* awaitmar 
yerification and doattuctjon had been 1 
gred ■ and ffwbstilMted., An -,‘

’ thefiigpect^ /




